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IN THE CENTRAL ADMINBS TRATIVE TRIBUN.L (;y
PRINCIPAL B:MNCH ' \_/ |

O.A, B0.,995/94

New Delhi, 18th May, 1994

Hon'ble Shri N.V.Krishnan, Vice Ghsirmania)

Hn'ble Smt.Lakshmi Swaminathan, Member{i}

Shri Harsh Verdhan,
lyo 1403, Sector-A,
asant Kunj, New Delhi-110C70

0o e fpplic snt
(By Adwocate Shri Shanker Raju )

Versus

1. k. Gove rror National Gepital Territory of
2 1hi(Through Addl Commi ssioner of Police,
Northe rn Range, P.H.(de Me3.0. Building,
I.P.Estate, NewDelhi2

ee e Respondemts

ORDE R(ORAL)
{(Hodble Shri N,V.Krishnan, Vice Chatman{a))
6 have heard the learred counsel for tho -

applicant. A. D.E;, is being held on two grounds viu,

that he registered a false criminal case against ¢ e

nerson and that those wrsons were beaten wp in his

nresence by other police officials (Ann.add and ~ve. 2y 0

U Lo
it is steted that the criminal/:egistered against the
accused persons is pending and only that case will
show whether the case registered is false or nos. It is
?1s0 stated that a private compleint was filed by sne of
the compl ainantsin which an order has been pass;“‘d by the
M2t ronol ftan Magistrate{Am.A.8) dated 29.3,94 for issue’ -

of notice to th: applicant under section 147/141:7/.7.36/35\3/".V

332-1.P.C. In this circumstaces it is prayed that the J.Es
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proceeding initiated against the applicamt b2 ze.t in

gheyance ,

2, By the Ann.A.2 letter dated 5,2.,94 3

renres:ntation has cen made . In that renresen: tion

a plicant has not m:-de any refercnce to the s zcasiing .
2t Anné .3 dated 29,3,94 on the grivaete comsl:int.
3. In so far as Govt.is cenc-rmed, the = licami: |

has been informed by the /Ann.3 letter dated 2.3,94 th. i

criminal case registered against the accused fal:z}

will ke withdreyn from the Court subjectsd /’i’*‘;s ooz,

4, In the circumstances, it would gpp:ar that
in so far as Govt.is concemed they do not inzend +o
proceed¢t vith the criminal case,as it is stated 1o hawe

ean reqgistered falsely oy the apelicant.

o The applicant ought to have re uesie. the
authoriizs €0 consider his regwest for keeping tho ...

rending in the light of the order of the Metronollisn

Magistrate(Am.A.8)/this has not been done.
5. 2n the circumstences this O~ is oromatnre .

7o Ld.counsel for the applicant sseks no rmiss ““z‘/
wn,thdraw this O..4e with liberty to armroach thi 5 Trivraal
if so advised,in accordance with law when a grisv s 0%

S Pemnission is granted on above & rmis.

Ac cordingly, OA is dismissed as withdrawn. \/
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